® Customs Excise and Service Tax Appellate Tribunal
o West Block No 2, R.K. Puram, New Delhi-110 066

FAA Section

Dated: 15.02.2019

Sub: Forwarding of Hon’ble FAA’s Order - reg.

Sir,
[ am directed to forward herewith the copies of the following Orders
passed by Hon’ble First Appellate Authority, CESTAT, New Delhi.
1. 01/2019 in CPIO ID No. 13-69/2018.
2. 02/2019 in CPIO ID No. 13-72/2018.
3. 03/2019 in CPIO ID No. 13-75/2018.
SPS/PA to the Hon’ble FAA
Encl.
1.Copies of the Ld. FAA’s orders.
To:

1. Shri R. K. Jain, 1512-B,
Bhishma Pitamaha Marg,
Wazir Nagar,

New Delhi- 110003

2. CPIO, CESTAT, New Delhi

(CUSTOWS, EXCISE & SERVICE 7*i "5 7LLAIE TRIGUNAL)
NEW DELni-11yusb
- ISSUELDYy ON

0 , )

Z/K - :
|SIGN. (DISPATEH SECTION)]
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APPELLATE AUTHORITY Lo el

UNDER RIGHT TO INFORMATION ACT 2005

Customs, Excise & Servxce Tax Appeliate Tnbunal é f_ o
West Block-2, R.K. Puram, New Delhl 110066

Appeal No.13- 03(A)[20185 B
CPIO ID N0.13-72/CES.TAT/CPIQ-\JD/VPP/2018 -:

Shri R.K. Jain o Appellant
Vs.

CPIO, CESTAT, New Delhi. | ...Respondent
' Date of Hearing: 25.01.2019 -

orDER  02/201 9

Present Order adjudicates the first Appeal as has béenjﬂled under -
: |

Section 19 of Right to Information A'cf, 2005 (hefeinéfter referred to as RTI

Act).

2. The facts in brief for the purpose are that an applic‘at‘ion dateq
08.11.2018 was filed by the appeliant under ééctﬁioﬁ 6 bf t%helv RTI Act
requesting for the information as méntioned in para 4 thereofz. The said
information is mentioned to have been provided v‘tc:) the éppeHant viQe leltte:r/
Order No. 13-72 dated 11.12.2018.; The ‘appliclant_/‘ appe;ll'ant:: hérein‘ has
alleged that the said information is incorrect and incompleté with respect to
all the four gueries as were raised in para 4 of the aforesaid application.
Resultantly, the present Appeal has been filed requesting for s.etting aside

the said Order of the CPIO.

2.1 After receiving this Appeal, notices were issued to all concerned for
giving an opporturity of hearing to them was given and that the matter was

fixed for hearing on 25.01.2019.

.
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‘ 3. Appellant was present in person and has relterated the groqnds of' '
Appeal as taken in the present Appeal whlle praylng for dlsmlssal of Appeal g r 4
1 I o

Mr. Rajender Prasad, Accounts Officer, on the other hand has suhmltted thiat l

the grounds of Appeal are patently wrong as the complete and c-o'rréct i
information has already been provrded It ls lrnpressed.upon that requasrte . Cod
information was called from all concerned and the letter under challenge |
alongwith others was forwarded based on those entire details. The entire
information contained in several pages\“was given to the appeill,an‘t. Apoeal is

accordingly prayed to be dismissed.

4. After taking into consideration the submissions of both the oarties and
perusing the record, it is observed that following information ‘wb_as\ sought by
the appellant vide Letter dated 08.11. 2018 '

A - Please provide the copies of the disposal figures of the CESTAT Members‘
during from 01.01.2017 till date of providing information.

B - Please provide the file Nos. In which the details/ staftement for disposal
of appeals by the CESTATE members is dealt with for the period from
01.01.2017 till date. Please also intimate the number of note sheets and
correspondence pages contained in each file.

C - Please provide the computer print of the “"Consolidated .Judge Dlsposal
Report” from 01.01.2017 till the date of provudlng the rnformatlon

D - Please provide copy of member wise disposal statement for the perlod
from 01.01.2017 till date of providing information. R

E - The Registrar CESTAT by order F.No. 01(02)/R/Judl. CESTAT/2016 dated
24.11.2016 has prescribed a performa regarding the remand cases of
Hon'ble Supreme Court and High Courts. Please prowde mformatlon about
the statement received from various registries in this, respect from
01.01.2017 till date and also information as to the compllance ito the
directions given for time bound disposal of remand cases S 1
e :

F - Please provide inspection of the File in which the pendehty and diSposal
figures for Members of the CESTAT has been forwarded to. Mnn;stry of
Finance during 2017 & 2018 and provide copies ' of aH note sheets and
correspondence pages of said file.

G - Please provide copies of all circulars, office orders, “instructions/
directions, notifications and public notices issued by .CESTAT Haqrs., New
Delhi from 01.01.2017 till the date of providing the informatidn.

To make available the said information, the CPIO had issued letters to

\24/ the following:-
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QELQ.ILN.Q.J&.};BLQESM&EIMQUELZD_L&
(i) SPS to Hon'ble President, . | : o ; | ‘
(ii) SPS to Hon'ble Mr. Anil Choudhary, :Mer;nber (Judlc;al) } ;
(iii) SPS to Hon'ble Mrs. RachnaGu‘plta Membek (ihdiEfal)‘ j }[ ‘
(iv) SPS to Hon'ble Mr. C.L. Mahar Member (Techmcal) ;i
(V) SPS to Hon'ble Mr. Bijay Kumar Member (Techmcal) xl : ?:
(vi) DR (Customs & ST Branch) ’ | . ‘
(vii) AR (Excise Branch) | '; : L ‘
. S
(vii) AR (SM Branch)
(ix) In-charge CR Section . .
The information from all above concerned has been lre:.c_e;i,ve_d and has
intermittently been sent to the applicant.
5. It is observed that the requﬁsi_te information as receiQed f?omf above

mentioned quarters was sent to appellant is as follows:

| Information received from | With No. of Date of being sent
e pages to appellant \
SPS to Hon’ble President 01 page 30.11.2018
Members CESTAT, New Delhi Acknowledged to have been
L received by the appellant :
DR (Customs and ST Branch) 0l page : 011.12)2018 - PR
_Excise Appeal Branch 01 page 10.12.2018 "
Single Member Branch 01 page 13.12.2018
| Central Registry 01 page 14.12.2018

The details of digitalisation were sent alongwith the impugned letter of

SRR

11.12.2018 ; ) o 1

6. From the above observation, it Ebecc;mes clear-that though vide letter
under challenge i.e. 11.12.2018, the reply as was rece|ved from Central
Registry relating to above mentioned’ point A G that the same does not
pertain to Central Registry'was sent. :But-it- is simultaneousiy observed that
the entire other information as asked vide a.pplicatiorw dat‘ecij; 08.1.1'.20\1,8 was
duly been called by CPIO from the other respective sections and"wa'.s being
continuously forwarded to the applicant. All the concerned while sending the

information have clarified that the information has regularly been gjven,_to
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. the applicant on his various appllcatlona under RTI, even regardlng the
matters of High Court/ Supreme Court mcludmg the remand cases. MOre S0,
all these letters have been acknoWIedged ?to have - been recet.»ved; as . is :
apparent from Appeal memo itself It is also observed from the' mformatlon
given by the Members, CESTAT, Delhi that though the mfdrmatlon has been
provided but the said information is already available on the website iof the
CESTAT. Resultantly, the same was not requwed to be supplled Hence, the

i

information which is already in publlc domam |f not glven by the members
of CESTAT at regional benches cannot ‘be] ta.k_en as vgnevance; of tne
appellant.
R T TR

7. Further, it is observed that vide the present applicatidn, the appellarnt
is trying to have a consolidated statistics of the entire. diet!aill already in p:ub_llic
domain. This stands corroborated from the fact that }appeHant has asked for
all public notices, circulars/ notifications/ ofﬁge orders efc. si;ncef Jan 2:01‘:7.
All these are already on the websit:e of CESTAT. P‘rec‘iods;time of publjic
authorities cannot be allowed to be wasted under the garb of Right to
Information for consolidating the information which is otherwise already .
available. The information about office orders in this Tribunal is other;wise'
exempted under Section 8(b) of the RTI Act. Above _algl nd larger public
interest justifies the consolidation/ statistics of information which is
otherwise available except at the cost of precious p;u.b‘li‘c.time required for
administrative/judicial functions of this Tr‘ibuna.l._ Ae ,sku!bm‘itted on behalf of
CESTAT that suo moto, CESTAT being a public authority, is providing every
permissible information to the publiclat regular interva'l‘ls reduced in an
electronic form in compliance of Se_etion? 4(2)‘ of RTI Act. ;Tnus,gthe appellant
should not have resorted to the f,use: of this Act to obtain information.
Resultantly, I find no infirmity when CPIO has not ,c‘alkled for the similar

'\\ information from the regional branches. Thus, I am of the opinion that there

/




is no reason for the appellant toi- be aggrieved -of‘the,ihforhﬁationf-to ,té)e

I
|

incomplete and incorrect. Appeal is, therefore?rejeéted.i: SRR

APPELLATE AUTHORITY

Copy to:- ‘
1. Shri.R.K.Jain, 1512-8, Bhishm Pitamah Marg, Waz4r Nagar, New Dethl- B

110003, w.r.t. letter No. RTI/P-537/ (10705/18) /Appeal/ 16835 dated

21.12.2018.

CPIO, CESTAT, New Delhi.

3. Office Copy

N
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New Delhi-110066
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S Ref. No. :RTI/P-537/(10705/18)/Appeal/16835
AN Dated : 21-12-2018

To \/
1st Appellate Authority

Customs, Excise & Service Tax Appellate Tribunal,
West Block 2, R.K.Puram,
New Delhi - 110066

A. Contact Details :

1. Name of the Appellant R.K. Jain
2. |Address 1512-B, Bhishm Pitamah Marg

Wazir Nagar, New Delhi-110003

B. Details About RTI Request :

1. {Particulars of the CPIO against|{(a) Name |CPIO

wh(;se d order  appeal IS (b) Address | Customs Excise & Service
preferre Tax Appellate Tribunal,
West Block 2, R.K.Puram,
New Delhi - 110066

2. |Date of submission of|08-11-2018
application !
(Copy of application attached) | 3

|
|
i
l
!
1

3. |Details of the order appealed Letter F.No. 13-72/CESTAT/CPIO-,
against ND/VPP/2018, dated 11-12-2018

4. |Prayer or relief sought See Prayer clause at the end

5. |Last date for filing the appeal 111-1-2019

6. |Whether Appeal in Time. Appeal in time
7

Copies of documents relied/1. Copy of RTI Application dated 8-11-
upon by the applicant 2018 (Annexure-1)

2. Copy of CPIQO's letter dated 12-11-2018
(Annexure-2) v

3. Copy of CPIO's ietter dated 30-1 1-2018|
without enclosures (Annexure-3)

4. Copy of CPIO's letter dated 11-12-2018
(Annexure-4)

5. Copy of CPIO’s letter dated 14-12-2018!
(Annexure-5)

\
i
e —— |




2.

BRIEF FACTS OF THE CASE

(1) That the appellant has filed an application dated 08-11-2018 (Annexure —
1) under Section 6 of the RTI Act, 2005 requesting for the information as

specified in para 4 thereof.

(2) That the appellant vide para 5 of his said application has also made a
declaration that the information sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the
knowledge of the appellant, the information pertains to the Office of the
CPIO in question.

(3) That the CPIO has failed to provide complete and correct information as
sought by the appellant within the specified period. The appellant being
aggrieved by the said order of the CPIO is filing the present appeal.

GROUNDS OF APPEAL

(1) That the order in question of the CPIO is incorrect and illegal and contrary
to the provisions and sprit of the RT! Act, 2005 hence liable to be set
aside.

(2) That the CPIO and Deemed CPIOs have not provided the information
sought in point (A) of the RTI Application for the Members of the CESTAT
at zoﬁa! benches as the disposal figures of the cases by the Members at
zonal benches are received and available at CESTAT Headquarters New
Delhi. Therefore, the order of the CPIO and Deemed CPIO is liable to be
set aside with direction to provide information in question to the appellant
within time bound frame.

(3) That the CPIO and the Deemed CPIOs have failed to provide the
information as sought in point (A) of the RTI Application from 1-1-2017.
The information has also not been provided in relation of the Members
who were posted at Delhi during this period but were transferred in the
intervening period. The CPIO may be directed to provide the complete
information for all the Members from 1-1-2017.

(4) The CPIO and the Deemed CPIOs have not provided the information as
sought in point (B) of the RTI Application relating to the File number and
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the number of notesheets and correspondence contained therein.
Therefore, the order of the CPIO is liable to be set aside with direction to
provide information in question to the appellant within time bound frame.

(5) That the CPIO and the Deemed CPIOs have not provided the copy of the
computer generated “consolidated judge disposal report” from 1-1-2017 as
sought in point (C) of the RTI Application, even though the appellant
enclosed a sample of the said report with his RT! Application. The CPIO
and Deemed CPIO are deliberately obstructing the information in this
respect. Therefore, the order of the CPIO and Deemed CPIO is liable to
be set aside with direction to provide information in question to the
appellant within time bound frame.

(6) That the CPIO and the Deemed CPIO have not provided the copy of the
Member-wise disposal statement submitted by the Members from 1-1-
2017 and sought in point (D) of the RTI Application. This information has
only been provided for Shri Anil Chaudhary, Shri C.L. Meher, Shri Bijay
Kumar and Ms. Rachna Gupta, Hon'ble Members to the CESTAT. The
information for the other members including those posted at zonal
benches and as received in CESTAT headquarters may be directed to be
provided.

(7) That the CPIO and Deemed CPIO have not provided the copy of the
reports as received in response to the Registrar's circular dated 24-11-
2017 as sought in point (E) of the RTI Application. Therefore, the order of
the CPIO is liable to be set aside with direction to provide information in
question to the appellant within time bound frame.

(8) That CPIO and the Deemed CPIOs have failed to provide the information
as sought in point (F) and (G) of the RTI Application. The Deemed CPIO
and Dy. Registrar though has claimed that these information are held by
office of Registrar but the CPIO and the Deemed CPIOs have failed to
provide any information in this respect.

(9) That the CPIO has erred in not providing the complete and correct

information to the appellant though as per the provisions of the RTI Act,
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the appellant is entitled to information as sought by him. Therefore, the
order of the CPIO is liable to be set aside with direction to provide point-
wise information to the appellant within time bound frame.

(10) That as per proviso to Section 8(1) of the RTI Act, 2005, the
information which can not be denied to the Parliament or the State
Legislatures shall not be denied to any person. The information sought by
the appellant in the subject application is the one which cannot be denied
to the Parliament or the State Legislatures and hence it cannot be denied
or refused to the appellant.

(11) That a personal hearing may be granted to the appellant before
deciding the present appeal.

(12) This is without prejudice to the right of the appellant to add, alter or
modify any of the grounds of this appeal and adduce oral or written
evidence at the time of hearing or till the appeal is disposed of.

PRAYER
Under the circumstances, the appellant prays as under:

(@) That the Original Records may be summoned and perused.

(b)  That the order of the CPIO may be set aside to the extent it has been
appealed against and CPIO/Deemed CPIOs may be directed to
provide the information in question within time bound frame.

(c) That any other relief as the Appeliate Authority deem fit and proper
may also be ordered in favour of the appellant.

(d) That a personal hearing may be granted to the appellant before

deciding the appeal.

Signature of Appellant
Telephone No. : 9810077977
24651101
Fax No. 011-24635243
Place : New Delhi
Dated : 21-12-2018
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Application under Section 6 of the Right to Information Act, 2005
Ref. No. :RTI/P-195/10705/18

CPIO

Customs Excise & Service Tax Appellate Tribunal,
West Block 2, R.K. Puram,

New Delhi - 110066

1. | Name of the Applicant R.K. Jain
2. | Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar -
New Delhi-110003 .
(b) Phone Nos. - 09810077977, 011-24651101, 011-24690707
(c) Fax No. 011-24635243

3. | Whether a Citizen of India | Yes

4. | Particulars of Information

Details of information (A) Please provide the copies of the disposal figures
required of the CESTAT Members during from 1-1-2017
till date of providing information.

\ (B) Please provide the file Nos. in which the
\ details/statement for disposal of appeals by the

‘ CESTAT members is dealt with for the period
from 1-1-2017 till date. Please also intimate the
number of notesheets and correspondence pages
contained in each file.

(C) Please provide the computer print of the
“Consolidated Judge Disposal Report” (sample
copy earlier provided attached) from 1-1-
2017 till the date of providing the information.

(D) Please provide copy of the Member-wise
disposal statement for the period from 1-1-2017
till the date of providing the information.
Sample copy earlier provided attached.

E) The Registtar CESTAT by order F.No.
01(02)/R*Jadl.CESTAT/2016, dated 24-11-
2016 (copy attached) has prescribed a
performa regarding the remand cases of Hon'ble
Supreme Court and High Courts. Please provide
the information about the statement received
from various registries in this respect from 1-1-
2017 till date and also the information as to the
compliance to the directions given for time-
bound disposal of remand cases.

F) Please provide inspection of the File in which
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the pendency and disposal figures for Members
of the CESTAT has been forwarded to Ministry
of Finance during 2017 & 2018 and provide
copies of all notesheets and correspondence
pages of said file.

(G) Please provide copies of all circulars, office
orders, instructions/directions, notifications and
public notices issued by the CESTAT Hgrs.
New Dethi from 1-1-2017 till the date of
providing the information.

Note:-Please provide pointwise information/
response for each of above points.

I state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being sought in larger public interest.

A Postal Order No. 44F 081099 for Rs. 10 towards payment of fee is enclosed
herewith.

As per Section 7 of the RTI Act, 2005 information is to be provided within 30
days of the Application.

Signatur%f Ai)plicant

Telephone No. : 9810077977
011-24651101, 24690707
\ Fax No. 011-24635243

Place : New Delhi

Jy---

Encl. : as above



ANNEXURF- )

g7
F. No. 13-7t7CESTAT/CPIO-ND/VPP/2018 p!
Customs, Excise and Service Tax Appellate Tribunal
West Block No. 2, R.K. Puram, New Delhi-110 066

72
CPIO ID No. 13-71/2018

Subject: Information sought under RTI Act, 2005.

Sir/Madam,

Please refer to RTI application of Shri/Smt. R. K. Jain (No. 1070§dated
08.11.2018) received in this office on 12.11.2018, under RTI Act 2005 (copy
enclosed) wherein certain information are sought as mentioned therein is related
to your section.

Therefore, in terms of the provisions of Section 5(4) read with Section 5(5) of RTI
Act 2005 the RTI application CPIO ID No. 13-71/2018(CESTAT) is forwarded
herewith to you as CPIO under section 5(4), with request to provide the correct and
para wise information /inspection on or before 27.11.2018 directly to the applicant as
permissible under the RTI Act & DOP & T. O.Ms within the stipulated time, failing
which, as CPIO under section 5(4), you will be responsible for delay/denial and
penalty if any, under section 20 of RTI Act. Further requested to follow OM
No.12/31/2013-IR dated; 12.02.2013 circulated on 23.05.2013 and O.M. No.
1/18/2011-IR dated 16.09.2011. :
Note:- '
1. If the information is not available with your section or you, if have knowledge,
please reply from where it may be retrieved, without delay within 05 days.

2. RTI ap&lication’s replies which are related to outer benches may be gathered
form there by filing RTI applications there directly, for facilitation, CPIOs are
nominated at all outer benches separately.

3. Provide the requisite information, directly to the applicant or to the RTI
section, if not claiming any exemption, subject to the provisions of the Act and
the rules made thereunder, under intimation to the undersigned.

Encl: As above.
PI

CESTAT New\Delhi
Date: 12.11.2018
For Compliance to:

. SPS to Hon’ble President, o

. SPS to Hon’ble Mr. Anil Choudhary, Member (Judicial)
. SPS to Hon’ble Mrs. Rachna Gupta, Member (Judicial)
. SPS to Hon’ble Mr. C. L. Mahar, Member (Technical)

. SPS to Hon’ble Mr. Bijay Kumar, Member (Technical)

. DR (Customs & ST Branch)
. AR (Excise Branch)

. AR (SM Branch)

. In-Charge CR Section

‘Cop}(‘gﬂrlnformation)
Sh. R.K. Jain

1512-B, Bhishm Pitamah Marg,
WeZas-pMGs - Mews Pelta’ 0%

k4

VOO0 p,p,WNH

V’.‘%ﬂo |

¥



ANNEXURpZ p
F. No. 13-72/ CESTAT/CPIO-ND/VPP/2018
Customs, Excise and Service Tax Appellate Tribunal

West Block No. 2, R.K. Puram, New Delhi-110 066

CPIO ID No. 13-72/2018
Subject: Information under Right to Information Act 2005.

Sir/Madam,

Please refer to RII application of Shri/Smt. R. K. Jain (No. 10705
dated 08.11.2018) received in this office on 12.11.2018, under RTI Act 2005,
the information received from SPS to Hon’ble President, SPS to M(J-AC),
SPS to M(J-RG), SPS to M((J-CLM), SPS to M(T-BK) containing
01+05+06+06+06=24 pages is enclosed herewith for your reference please.

Therefore, you are requested to please acknowledge the receipt and
deposit Rs. 23 X 2=46 (@ 2/- per page) to this Tribunal by cash or DD in
favour of Accounts Officer, CESTAT, New Delhi.

Note:
1. RTI application’s replies which are related to outer benches may be
gathered form there by filing RTI applications there directly, for facilitation,

CPIOs arg nominated at all outer benches separately.

2. \If aggrieved, you may file an appeal under section 19 of RTI Act
within thirty days before Hon’ble First Appellate Authority, CESTAT New Delhi.

CESTAT, ev&l? IIW )K

Date: 30.11.2018

To,
\/914}{. Jain
1512-B, Bhishm Pitamah Marg,

Wagzir Nagar, New Delhi-110003 ..,

v—23938
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CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
NEW DELHI

27.11.2018

SUB : RTI REPLY TO CPIO ID NO. 13-72/2018

'fhis is with reference to your communication F.No. 13-
72/CESTAT/CPIO-ND/VPP/2018 dated 19.11.2018 for furnishing information
under the RTI Act, 2005, which is as under :

~

(A)-(G) Desiredtinformation do not pertain to the O/o Honble President. J

SPS TO HON’BLE PRESIDENT



T

Dated:27.11.2018

Sub: Information sought under RTI Act, 2005.
]

Ref:_RTI Application No.RTI/P-195/10705/2018 dt.8.11.2018

Sir,

Please refer to your letter No.LD.No.13-72/2018 dated 12.11.2018 in

respect

of information sought under RTI Application No.RTI/P-

195/10705/2018 dated 8.11.2018.

2. With reference to the information called for under Para-4 (A) to (G) of

the RTI Application, the replies for the same are as under:-

(1)

(if)

(iii)

In response to the information sought under Col.4(A) with regard
to the copies of the disposal figures of the CESTAT Members from
1.1.2017 till date, the same information in respect of Shri Anil
Choudhary, Member (J) is enclosed herewith from June, 2018 to
till date.( As Shri Anil Choudhary, Member (]))'o'ined the CESTAT,
Delhi in the month of May, 2018, being ortour in the month of
May, 2018)

In response to the information sought under Col.4(B), (C), (E), (F)
& (G), the same are not related to the office of Shri Anil
Choudhary, Member (J).

In response to the information sought under Col4 (D) with
regard to the disposal statement of Members for the period from
1.1.2017 till date, the same are enclosed here with.

Thanking you,
Yours faithfully,

(e

Sr. P.S. to Hon’ble Shri Anil Choudhary,
Member (Judicial)

CPIO, CESTAT, New Delhi.

Encl.:- As above. &iﬁ‘iﬂ
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) F. No. 13-72/ CESTAT/CPIO-ND/VPP/2018 @
@ Customs, Excise and Service Tax Appellate Tribunal

West Block No. 2, R.K. Puram, New Delhi-110 066

CPIO ID No. 13-72/2018

Subject: Information under Right to Information Act 2005.

Sir/Madam,

Please refer to RTI application of Shri/Smt. R. K. Jain (No. 10705
dated 08.11.2018) received in this office on 12.11.2018, under RTI Act 2005,
the information received from Dy. Registrar (Customs & ST, Excise & SM
Branch, In-charge CR Section) containing 01+01+01+01=04 pages is
enclosed herewith for your reference please.

Therefore, you are requested to please acknowledge the receipt and
deposit Rs. NIL (@ 2/- per page) w this Tribunal by cash or DD in favour of
Accounts Officer, CESTAT, New Delhui.

Note:

1. RTI application’s replies which are related to outer benches may be
gathered form there by fiiing RTI applications there directly, for facilitation,
CPIOs are nominated at ail outer benches separately.

2. (i aggrieved, you may file an appeal under section 19 of RTI Act
within thirty days before Hon’ble First Appellate Authority, CESTAT New Delhi.

0
CESTAT, New Delhi
Date: 11.12.2018

To,
Sh. R.K. Jain

1512-B, Bhishm Pitamah Marg,
Wazir Nagar, New Delhi- 110003

VRB39¢c<
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Customs, Service Tax & Anti Dumping Branch
(CESTAT, Delhi)

CPIO I. D. No. 13-72/2018
Dated: 10.12.2018

Subject: RT! application No. RTI/RTI/P-195/10705/2018 dated 08.11.2018 filed by Sh. R.K. Jain
(CPIO 1D No. 13-72/2018 dated 12.11.2018)

With reference to the above RTI application, the Point-wise reply relating to the
Customs Appeal Branch is as under:-

Points:
4(A to D & F}: The information relating to these points does not pertain to Customs
Appeal Branch, CESTAT, Delhi.

4 (E)i -~ Ihe information relating to this Point is pertains to the Office of Hon'ble
Registrar, CESTAT, Delhi. However, in this connection it is informed that Customs Appeal Branch
is giving Information to applicant regularly (through RTI application) regarding all matters of
High Court/Supreme Court including remand cases.

4 (G): The information relating to this point is pertains to Office of the Hon’ble Registrar,

CESTAT, Dethi
ng Niia

Mohinder Singh
Dy. Registrar
Customs & ST Appeal Branch

CPIO is requested to transmit the same to the applicant.

To:
\/{IO, CESTAT, Delhi



Excise Appeal Branch
(CESTAT, Delhi)

CPIO I. D. No. 13-72/2018
Dated: 10.12.2018

Subject: RTI application No. RTI/RTI/P-195/10705/2018 dated 08.11.2018 filed by Sh. R.K. Jain
(CPIO ID No. 13-72/2018 dated 12.11.2018)

With reference to the above RTI application, the Point-wise reply relating to the Excise
Appeal Branch is as under:-

Points:
4(A to D & F): The information relating to these points does not pertain to Excise
Appeal Branch, CESTAT, Delhi.

4 (E) .- . The information relating to this Point is pertains to the Office of Hon'ble
Registrar, CESTAT, Delhi. However, in this connection it is informed that Excise Appeal Branch is
giving information to applicant regularly (through RTI application) regarding all matters of High
Court/Supreme Court including remand cases.

4 (G): The information relating to this point is pertains to Office of the Hon’ble Registrar,

CESTAT, Delhi
I{;,o//v/ 15

Mohinder Singh
Dy. Registrar
Excise Appeal Branch

CPIO is requested to transmit the same to the applicant.

To:/
V" CPIO, CESTAT Delhi



SM Appeal Branch
(CESTAT, Dethi)

CPIO I. D. No. 13-72/2018
Dated: 10.12.2018

Subjett: RTI application No. RTI/RT!/P-195/10705/2018 dated 08.11.2018 filed by Sh. R.K. Jain
(CPIO ID No. 13-72/2018 dated 12.11.2018) '

With reference to the above RTI application, the Point-wise reply relating to the SM
Appeal Branch is as under:- ‘

Points:
4(A to D & Fj: The information relating to these points does not pertain to SM Appeal
Branch, CESTAT, Delhi.

4 (E)..& The information relating to this Point is pertains to the Office of Hon'ble
Registrar, CESTAT, Delhi. However, in this connection it is informed that SM Appea! Branch is
giving information tc applicant regularly (through RTI application) regarding all matters of High
Court/Supreme Court including remand cases.

4 (G): The information relating to this point is pertains to Office of the Hon'ble Registrar,
CESTAT, Delhi

CPIO is requesteu o transniit the same to the applicant.

1017 1¥

Mohinder Singh
Dy. Registrar

SM Appeal Branch
To: / ‘

CP10, CESTAT, Dethi



s

CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL (CENTRAL REGISTRY )

Subject : RTI Application No. RTI/P-1495/10705/18 dt. 08/11/2018
(CPIO ID No- 13-72/2018)

With reference to subject RTl application of Shri R.K. Jain it is informe-!
that the information relating to point 4(A to G) does not pertain to Central
Registry.

CP10 is requested to forward this same to the applicant.

>
o

Dated : }0/12/2018 «
ated : }o/12/ : C!e!;“/lls>
ohinder Singh
Dy. Registrar (Central Registry)

To. CPIO

\(5\\1/\\



T
F. No. 13-25/CESTAT/CPIO/ND-RP/2018
Customs, Excise and Service Tax Appellate Tribunal
West Block No. 2, R.K. Puram, New Delhi-110 066

> 2
CPIO ID No. 13-¥3/2018

Subject: Information sought under RTI Act, 2005.
Sir/Madam,

Please refer to RTI application of Shri/Smt. R. K. Jain (No. 107® dated
26.11.2018) received in this office on 27.11.2018, under RTI Act 2005 (copy

enclosed) wherein certain information are sought .as mentioned therein is related
to your section.

‘Therefore, in terms of the provisions of Section 5(4) read with Section 5(5) of RTI
Act 2005 the RTI application CPIO ID No. 13-73/2018(CESTAT) is forwarded
herewith to you as CPIO under section 554), with gegéest to provide the correct and
para wise information/inspection ‘ ' directly to the applicant as
permissible under the RTI Act & DOP % T. (.Ms within the stipulated time, failing
which, as CPIO under section 5(4), you will be responsible for delay/denial and
penalty if any, under section 20 of RTI Act. Further requested to follow OM
No.12/31/2013-1R dated; 12.02.2013 circulated o¢n 23.05.2013 and O.M. No.
1/18/2011-IR dated 16.09.2011.
Note:- :
1. If the information is not available with your section or you, if have knowledge,
please reply from where it may be retrieved, without delay within 05 days.

2. RTI application’s replies which are related to outer benches may be gathered
form there by filing RTI applications there directly, for facilitation, CPIOs are
nominated at all outer benches separately.

3. Provide the requisite information, directly to the applicant or to the RTI
section, if not claiming any exemption, subject to the provisions of the Act and
the rules made thereunder, under intim ation to the undersigned.

Encl: As above.

CP
CESTAT New Delhi
Date: 11.12.2018

For Cormnpliance to:
1. The Registrar, CESTAT, Delhi

Copy to: (For Information)

" Sh. R.K. Jain

1512-B, Bhishm Pitamah Marg,
Wazir Nagar, New Delhi-110003



| “\vw\mu 5

F. No. 13-72/CESTAT/CPIO-ND/VPP/2018 :’f*
Customs, Excise and Service Tax Appellate Tribunal '
West Block No. 2, K.K. Puram, New Delhi-1 10 066

CPIO ID No. 13-72/2018

Subject: Information sought under RTHACK 2005.
Sir/Madam,

Please refer tO RTI application of Shri/Smt. R. K. Jain (No. 10705 dated
08.11.2018) received in this office on 13.11.2018, under RTI Act 2005 (copy
enclosed) wherein certain information are -gought as mentioned therein is related
to your section. '

Therefore, in terms of the provisions of Section 6(3) and 5(4) read with Section
5(5) of RTl Act 2005 the RTI appiication cpPIO 1D No. 13-72,&2018(CESTAT) is
forwarded herewith to you as CPI1O under scction 5(4), with request to provide the
correct and para wise information/ inspection on Or before 21.12.2018 directly to the
applicant as permissible under the RTI Act & NDOP & T. O.Ms within the stipulated
time, failing which, as CPIO under section 5(4), you will be responsible for
delay/denial and penalty il any, under section 20 of RTl Act. Further requested to
follow OM No.12/31/2013-1R dated; 12.02.2013 circulated on 23.05.2013 and O.M.
No. 1/18/2011-1R dated 10.09.2011.

Note:- a

1. If the information is not available with your section or you, if have knowledge,
please reply from where it may be retrieved, without delay within 05 days.

2. RTI application’s replies which are related to outer benches may be gathered
form there by filing RTI applications there directly, for facilitation, CPIOs are
nominated at all outer benches separately.

3. Provide the requisite information, directly to the applicant or to the RTI
section, if not claiming any exemption, subject to the provisions of the Act and

the rules made thereunder, under intimation to the undersigned.

Encl: As above.

CESTAT Ney Delhi
Date: 14.12.2018
For Compliance Lo:
1. AR (Computer Section)
2. CPIO,
CESTAT, M ambai/ Kolkata/ Chennai [Bungalore,
Ahmedabad/ Allaliibad/Hyderabad/ Cheandigarh.

Copy to: (For Information)

fh. R Jain ’
1512-B. Bhishm Pitamah Marg, '

Wazir Nagar, New Dethi- 110003

\/— D7 202N



